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BEFORE THE NATIONAL GREEN TRIBUNAL SOURTHERN ZONE AT CHENNAI

0.A.NO. 227 OF 2025

T.Desappan, S/o.Thangavel,
No.13, 2"d street, Ramamoorthy Nagar,
Ennore, Kattivakkam, Tiruvallur,
Tamil Nadu – 600 057 Applicant

-V-

1. The Union of India,
Rep by its Secretary to Government,
Ministry of Environment & Forest & Climate Change (MoEFCC),
Indra Paryavaran Bhavan, Jor Bagh, New Delhi.

2. North Chennai Thermal Power Station, Ill
Represented by its Chief Engineer,
Athipattu, Chennai, Thiruvallur (District) – 600 120.

3. Tamil Nadu Power Generation Corporation Limited (TNPGCL),
Represented by its Managing Director,
7th floor, NPKRR Maaligai,
Anna Salai, Chennai – 600 002.

4. The Tamil Nadu Pollution Control Board,

Represented by its Member Secretary,
No.76, Mount Salai, Guindy,
Chennai – 600 032.

5. The Tamil Nadu Coastal Zone
Management Authority,
Represented by its Member Secretary,
No.1, Jeenis Road, Panagal Building,
Ground floor, Saidapet, Chennai – 600 015 . Respondents

REPLY STATEMENT FILED ON BEHALF OF THE 211d & 3rd RESPONDENT

19 M. SETHURAMAN, aged about 58 years, son of G. MURUGES AN, Chief Engineer! NCTPP

Stage III> having office at Athipattu, Chennai 600 120, do solemnly affirm and state as follows:-

1. I am the Chief Engineer/Electrical of Tamil Nadu Power Generation Corporation Limited

(TNPGCL), North Chennai Thermal Power Project (NCTPP) Stage-III, duIY a11thonzed

to file this Counter Afnddvit on behalf of the 2nd and 3rd RespondentS herein9 Chief

Engineer, North Chennai Thermal Power Station and Managing Director, TNPGCI' and

am conversant with the facts of the case from the available records and circumstances of

the present Original Application.

ECTRICAL
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2. It is submitted that the present application in O. A. No.227 of 2025 (SZ) has been filed bY

the applicant herein under Section 14, read with 18(1) of the National Green Tribunal Act

2010 for the following reliefs:
a. To direct the 2nd and 3rd respondents to obtain fresh clearance under the EIA

Nott$cation,2006 and CRZ Noti$cation,2011, if they propose to conveY ash via

pipelines and for establishment of ash pond and retain tom using the Stage I and

II ash pipelines and ash pond.
b. To direct the 2nd and 3rd respondents to strictly comply with the ash management

plan in the EIA report dated May 2015 based on which EC and CRZ clearance was

obtained on 20.01.2016.

3. It is submitted that I have read the contents of the above application and submn the true

and correct facts in response to the allegations and averments made bY the Applicant m the

Original Application. I am filing this reply statement in my official capacitY on behalf of

the 2nd and 3rd Respondent and reserve the right to file additional repIY statement bY

TNPGCL at a later stage.

4. It is submitted that at the outset, all the allegations and averments mentioned in appllcatlon

are denied as being false, vexatious, misleading and contrary to facts and the applicant must

be put to strict proof of the same. The allegations which are not specifically denied cannot

be taken as admission and all are denied except those that are specificalIY admitted hereln'

5. I categorically submit that-

a. The Environmental Clearance (EC) and Coastal Regulation Zone (C:RZ) clearances

issued on 08.03.2025 read with the recommendations of the sub-committee of the

EAC and the minutes of the EAC’s 1 Ph and 19th meetings allows th 2nd and 3'd

Respondents to operationalize the Stage – Ill plant and utilize tIn ash pipelines of

Stage – II plant as per the ash management plan approved bY sub-committee of the

EAC> and also in case of emergencies.

b. The NC"TPS Stage – III plant is strictly complying with the applicable ash

management plan as approved by the MoEFCC) that was sutxnitted with the

mnendment proposal No: i/VTN/THE/475354/2024 along with an additional EIA

study, as referenced in the minutes of the 18th and 19th EAC meetings'

6. It is submitted that the Tamil Nadu Electricity Board (TNEB) was constituted in JuIY 1957

under Section 54 of the Electricity (SuppIY) Act) 1948 in th State of Tamil Nadu as a

vertically integrated utility entrusted with the functions of power generatIon, transmlsslon
and distribution. Over the decades, the electricitY infrastructure has,PeT expanded !g covei

* $eaP
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all villages and towns across the State. Subsequently, TNEB was restructured with effect

from 01.11.2010 into TNEB Limited, Tamil Nadu Generation and Distribution

Corporation Limited (TANGEDCO) and Tamil Nadu Transmission Corporation Limited

(TANTRANSCO). Further, pursuant to G.O.(Ms.) No.6, Energy (B2) Department, dated

24.01.2024, TANGEDCO has been reorganized into Tamil Nadu Power Generation

Corporation Limited (TNPGCL), Tamil Nadu Power Distribution Corporation Limited

(TNPDCL) and Tamil Nadu Green Energy Corporation Limited (TNGECL).

7. It is submitted that the North Chennai Thermal Power Project was conceived in 1989 as a

three-stage project. Based on the power demand and financial status of TNEB, these power

plants are executed in a phased manner utilizing the public exchequer. The Stage-I power

plant of installed capacity of 3x2 10 MW is being operated from 1995 onwards and Stage-

II power plant of installed capacity of 2 X 600MW is generating power from 2014 onwards

inside the NCTPP Complex.

8. It is submitted that existing NCTPP Stage I and Stage II plants are situated within the

industrial land of NCTPP complex, which is enclosed within a puc:ca compound wall

constructed during 1990. The Chennai Metropolitan Development Authority (CMDA) has

also declared the subject complex as 'industrial land’. The lands required for

accommodating all three stages of the NCTPP have already been acquired during the stage

of conception of the project and the Stage – III project is conceived and developed in a

manner wherein the existing features of NCTPP Stage I and II are used for generatlng

power.

9. It is submitted that the NCTPP Stage-III project is now being established to offset the ever-

growing power demand of Tamil Nadu using the existing facilities of NCTPP complex

without acquisition of any other land from the public and 90% of work have been

completed, simultaneously, trial operation of Stage-III plant was carried out and it has
reached Commercial Operation Date (COD). It is pertinent to note that the Stage – III plant

is only an expansion and not a standalone project and hence, the infrastructure and

foreshore facilities shall be common for the NCTPS complex power plants.

10. It is submitted that EC and CRZ clearances for expansion by addition of IX 800MW

(Stage-III), North Che IInd Thermal Power Plant was obtained from the MinistrY of
Environment, Forest and Climate Change (MoEFCC) vide Ref No- J-13012/14/2012-

IA.II(T) dated 20.01.2016, subject to various conditions. The clearances were accorded

under the provisions of EIA Notification dated September 14, 2006 and CRZ Notificatlonp

20119 along with subsequ6nt amendments. The validity of the EC and CRZ clearances were

MPb / 11 v

CHiEF E8G%N£ER / ELECTRICAL
N(YPP STAX}= - iII
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11. It is submiued that the validity of the EC for Stage_III project was extended tin 19.01.2024

due to the COVID-19 Pandemic since the period from 1/4/2020 to 31/03/2021 was not

considered for the period of validity as per the substituted clause 9A provided in MoEFCC

notification s.o.221 (E) dated 18/01/2021. The validity was nIH.her extended for three

more years, i.e., up to 19.01.2027 as per the MoEFCC Office Memorandum dated
13.12.2022.

12 it is submitted that the validily of the CRZ clearance was increased from five to seven

y,„s, with p,o,isi.n t. f„,th„ ,,t,nd the validity for another three Years, vide MoEFCC:

Notification S.O.1002(E) dated 06.03.2018 amending the 2011 CM Notification. The

validity of the CRZ was further extended vide MoEFCC Notification S.O' 2903(E) dated

03.07.2023 whereby the period from 1/4/2020 to 31/03/2021 was not considered for the

period of validity in light of the COVID-19 pandemic' Ttnnfom’ as on date’ the CRZ

clearance stands extended till 19.01.2027.

13. It is submiued that the requisite “Consent to Establish” (CTE) under the Water Act, 1974

md Air Act 1981 were obtained on 13.04.2017 with validity UP to 12.04'2024'

Subsequently9 TNPGCL applied for extension of CTE under both acts on 18.09'2024 and

the validity was extended till 19.01.2027 vide Consent Order No'2403 159001562 and

No.2403259001565 dated 05.11.2024.

14. It is submitted that the EC clearly indicates that the clearance was granted for ''expanslon

by addido„ of 1*800 MW” sin„ th, NCTPP Stage – III pl'nt i' conceived and developed

to gen,rate pow„ using the ,xi,ting fa,ilities of NCTPP Stage-I and II, including the

foreshore facilities such as ash dyke of NCTPP. Therefore, the subsisting EC and CRZ

'.1,a,an'.es „e applicabl, f,r the entire NCTPS complex and the foreshore facilities that

„e p„t and pa,c,1 of the plant, essential for its hnctic)ning and does 110t warrant alW fresh

clearances under EIA Notification9 2005 and CRZ Notification’ 2011 '

15 it is submitted that the EC and (.--RZ clearance9 inter alia, explicitly record the followlng –

,. La.d „qui„d f,r the proposed expa11si011 is 190 acres which is located inside the

N(..-"TPS complex and entire land is in possession ofTANGEDC:O'

b. State Leve1 Coast:a Zone Management Authority (SCZMA) has recommended

clearan€.,e for foreshore facilities in its meeting dated 19'05'2015

c. Plant win be Iun on imported coal requirement of 2.09 MTPA which will be

sourced through MMTC New Delhi

16. It is submitted that the only applicable conditions pertaining to ash diWosal related to

“"'“'–:::”'”""-””“'-;– „ MW
CHIEF ENGiNEER / ELECTRICAL
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a.

b.

FIY ash and bottom ash would be collected and stored in silos and supplied to

cement/brick industries or sold through e-auctlon'

The power plant shall endeavour to enter into MoUs with NHAI, Associations of
cement industries and mulicipal authorities for ensuring full ash utilization. MoU

was executed with M/s Dalmia Cements (Bharat) Ltd for off take of nY ash from

the NCTPP Stage III plant.

The utilization of ash shall be done in a phased manner- The EC pennits a gradua1

increase in ash disposal/utilization, allowing for the disposal of ash in the initial

four years of operation as follows: 50% in the first Yeu9 75% in the second Year’

90% in the third year, and 100% thereaRer.

C.

17. It is submi11.ed that in the EIA report and the SCZMA meeting held on 19'05'2015’ based

on which the recommendation for EC and CRZ clearance was proposed, TANGEDCO has

categodcany infoHned that there would be no ash disposal in sea/river and 100% of dry fly
ash collection would be in silos and drY bottom ash would be disposed through the drY

bottom ash handling system. It was further submitted that only in case of emergencles'

bottom ash would be disposed in the ash dYke of NCTPS'

18. It is submitted that pursuant to O. A. No' 122 of 2021 and suo-mom case O'A' No' 162 of

2021 initiated by this Hon’ble Tribunal based on a news item published in the Times of

India newspaper titled “Another Pipeline leak at Ennore Power Plant”, this Hon’ble

Tribuna1 constituted a Joint Committee for inspection of the NCTPP Complex \’ide order

dated 07.06.2021. The Joint Committee after inspection ofNCTPP complex> submitted lts
„po,t .n 23.09.2021 a„d Oct,ber 2021, and has recom111ended tht TANGEDCO shall

rescue the activities pertaining to NCTPP Stage-III and Ennore SEZ power plants wnhln

the CM area in Kosasthalaiyar River, Buckingham canal/Backwaters onIY after obtalnlng

an amendment to the existing CRZ clearance from MoEFCC'

19. It is submitted that this Hon’ble Tribunal vide its judgment in 0. A No' 122 of 2021 and

O. A. N,. 162 .f 2021 d,t,d 31.01.2022 di„,t,d that TANGEDCO ';a11110t proceed f111the1

with .,msU,„.ti')n of pipeli„es f,r the Stage- III plant bY waY of a fiBre amendment to the

existing EC and CRZ clearances dated 20'O1-2016 without getting fresh permission rom
authorities. Additionally, this Hon’ble Tribunal imposed an environmenta1 conWensatlon

cost of Rs.50 Lakhs and the same has been paid bY the 2"d Respondent on 28'03'2022

20. It is ,ubmkt,d th,t based on the abo~„ j11dgement and the RCommendatic)r" of the J(”nt

Commil-ke appointed by this Horl’ble Tribunal, an application (No

IA/TN/THE/442379/2023 _ h„,in.R„, th, first amendment apphc;ati011) dated 29'08'2023

s e e k i n g arr1 e n d ][][F11 e ][][t t o t][][ e e xi angEL and (rRZ clearance wasH 1 g w:hMoEF(•(• Oor

T„*P: Yn..PT;-'-...-..*.,.',_
NeTP ID STAGE - III
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constnlction and laying of ash slurry pipelines for NCTPP Stage-III project' The SC:ZMA

recommended the above proposal and the Expert Appraisal CormniUee (EAC) on Therma1

P,.j„ts „„sid„ed the same in itS 2"d meeting held on 31'10'2023 to O1'11 '2023 where111

the amendment proposal was deferred and recommended for site visit bY a sub-commlttee

of the EAC.

21. It is submitted that a. sub_committee of the EAC constituted for inspection for laYing of ash

,I„„y ,„d „..ve,y pip,lin„ „i,it,d the NCTPS complex Q11 13.03.2024 and 14'03'2024

The sub-committee recommended, inter alia) to prepare a report on the design of ash slurrY

pipeline corridor for Stage – III plant and also an adequacY report on the carrYlng capacltY

of existing ash pond wherein ash from Stage I and Stage II is being disposed and emergencY

ash disposal of Stage – III plant is proposed. More importantly, the sub-commitLee also

recommended to explore the feasibility of using the existing ash sltnrY pipelines of Stage

I and Stage II plants for the proposed Stage III plant and prepare a report regarding the

same.

228 it is submitted that the recommendations of the sub_committee were considered by the

EAC dwing the IIa EAC meeting held on 27.06.2024 to 28.06.2024 which discussed

TANGEDCO,s amendment proposal (No: IPUTN/THE/475354/2024 – hereinafter the

second amendment proposal) submitted on 14'06'2024' This amendment proposa1

primarily sought a change from use of 100% imported coal to use of domestic and imported

coa1 in equa1 p,oportion in „.omplian'.e of MoEFCC O.M. dated 06.12.2023, and the same

was granted by the EAC subject to hlnlment of additional conditions prescribed thereIn

23. h is submitted that thereafter> the EAC in its 18th meeting held on 24'Of'20-5 agaln

„c,m,„d,d th, p,op,.„1 f., am„,dm,nt (,econd amendment propasa1) fc" change af

coal sowce subject to following additional conditions –

a. Withdrawa1 of proposal in IA/TN/THE/442379/2023 (first amendment prop')

b. Compliance with an the directions passed by the Hon’ble NGT vide its judgment

dated 05.07.2022 in o. A No.8 of 20169 filed by one Mr. R. Ravivarman (died)

24. It is submitted that this Hon’ble Tribunal vide judgement dated 05.07'2022 in O' A No'8 of

2016 issued the following substantive directions qua the present project:

,. T. '„,y .„ „ti,id„ ,t,i,dy in accordance with law and c011did011s imposed in EC

and consent granted by the State Pollution Control Board (SPCBy

b. To rep1,ce the old ash slurry carrYing pipelines and mi11imize nlt11re leaks tW tak11B

necessaqr precautions and preparing mechanisms for leak detection accordingly

c. To pay compensation already assessed by the SPCB in connected matters viz'’ O' IL

~""”“=”’“'-*"':““”:-"“'''”=”UP’
GRiEF EhIGI FiBER / £LECTFRiCAL
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25. It is submitted that all previousIY reported leakages in Stage-1 and Stage-II pipelines have

been pemanently recdned by replacement of old pipelines with new pipelines and nxlng

of leakages. As on date, there is no unauthorized discharge of ash slurrY, and no devlatlon

from the approved ash management plan. The present system ensures environmental

safeguards, minimizes impact on CRZ areas and balances the imperati"’e of uninterrupted

p. w„ gene,ati.„ with „,„i„„m,ntal protection. Ftlrthermore> the compe11satiol= cost of

Rs.50 Lakhs imposed by this Hon’ble Tribunal in O. A No. 162 of 2021 and connected

maKers has been paid by the 2nd Respondent on 28.03.2022. Therefore, all pre-requISIte

conditions for operationalising the Stage _ III power plant have been satisfied and NCTPS

is in strict compliance with EC9 CRZ clearance and CTE'

26. It is submitted that the EAC in its 18n meeting held on 24'O1'2025 recorded that the

CommiU,ee has deliberated on the additional information regarding the ash handling and

,bsp.s,1 plans submitted by the TANGEDCO as mandated bY the EAC and MoEFC:C and

found it to be satisfactory . The ash management plan submitted is as follows –

a. ASH HANDLING _ to be done using newly constructed silos. 2 x 2520 MT silos

for handling fly ash m,d 1 * 1800 MT ,nO fo, b,.,tto,n ,sh ,,,c„,tio'" Bottom ash

is initially evacuated in the drY tYpe through closed conveYor SYstem UP to the

intermediate silo and from there bY pipelme'

b. ASH UTm_izATI(.')N - The ash will be sold to cement / brick industries thlough e-

auction as being followed in NCTPS Stage I and II. The fly ash will be loaded in

(,losed trucks/bulkers through telescopic SPout assembIY of nY ash silo and

t„„spon,d to „m„,t/b,ick companies. The bottom ash will be cc)11diti(”led kW

quenching with water (18m3/hour) and will be loaded in truck and covered with

tmpaulin for t,a„sp,.rM,g. H,n,',) 100% ash Utili”tion will be achieved as per

MoEFCC Notification dated 3 1.12.2021.

c. ASH DISPOSAL IN EMERGENCy - in case of emergency, both fIY and bottom

ash win be made as slurry and transported to existing NCTPS ash dYke through

existing ash pipelines ofNCTPS. Water required for making slurry will be around

8082 m3/day) which will be sourced from CT blow dO\Am pump and guard pond

water (reject sea water). 12 Nos piezometric wells are alreadY available in and

around the e,i,ti„g ,sh dyke of NCTPS. It is ,SSU,ed that the ash slurry pipel111es

win be monitored to avoid any leakages to protect the nearbY area'

27. It is submitted that in the 19th EAC meeting hId on ll'02'2025’ the Commlttee

recommended the withdrawa1 of proposal No: IA/TN/THE/442379/2023 aBer belng

satisfied with TANGEDCO's plan to connect the ash slurry pipelines of NCTPS Stage –

Ill to the existing slurry pipelines of NCTPS Stage – II’ as recommended by the sub-
as mentionedlnes

M/„"
CHiEF ENGiNEER / ELECTRICAL
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above were submitted before the EAC. Upon their satisfaction of compliance wah

conditions prescribed earlier and following the revised approach, th amendment proposa1

No: IA/IN/THE/442379/2023 specific to the laying of pipelines was withdrawn'
Ph

28. It is submHI.ed that in compliance of the recommendations by the sub-committee of EAC,

TANGEDCO represented before the EAC that the ash slurrY pipelines of Stage-III will be

connected to the existing ash slurrY pipelines of Stage-II instead of construct11W new

pip,hn„ the„by t. mi„i„,i„ e„,i„n„„ntal impact and existing ash pond of NC:TPS is

sufficient as ash win be disposed of promptly to cement9 fIY ash brick industries and other

works. Usage of existing ash slurry pipelines will be undertaken only dudrB unavoidable

and emergency circumstances.

29. It is submitted that the second amendment proposal (No: 475354/2024) was filed along

with additional EIA study report regarding cMnge in coal source from 100% imported to

mix of domestic and imported coal in 50:50 ratio was furtlnr reconunended to EAC-

Therma1. The MoEFCC vide approval dated 08.03.2025 granted the annndment in EC

and CRZ clearance dated 20.01.2016 to the project Ix800MW Stage III plant’ includlng

the foreshore facilities.

30. 1 categorically submit that all the required statutory clearances mandated under relevant

Environmenta1 and other laws have been obtained bY the 2"d and 3'd Respondents' As on

date there are no deviations or alterations from the details alreadY submitted to the

„ti,f„tion of the MoEFCC and relevant EAC for th proposed proje':t’ especia11Y with

respect to the ash management plan and transportation pipellnes'

31. It is submM.ed that this Hon’ble Tribunal has emphasized in its judgment dated 20'02'20 13

in R. Veeramani v. Secre.tanf) PWD! Appeal No. 31 of 2012 that "Me Tribunal has to strike

, bd„n„ b,tw„„ th, impt,m,nt,tion of project...i„ public htteTest-„CWt the o"' side '2"a

th, ,„~i,.„m,„t,I impact that is likeIY to be caused„'on the Qther" a11d held that where

deficiencies do not gi,, ,i„ t, ,„y „,b,t,„ti,, ,„„i„,„„„„t'I ~i'I'tions, "if would ”':ff"e

to impose necessa,y conditio„s to be complied with bY the proponey’ rathe1 than quashlng

the clearance or halting the project. The Stage – III project is implemented in pubIIC

interest) without any serious damage to ecology as it is mitigated by way ofcoHWrehenslve

p„,ed„„, f„ p„t„ti,n of environment (such as th ash management plan) as approved

by th, „1,,,.t ,t,t„to,y auth„ities. The ash management plan has been examined tW the

EAC safeguards have been imposed9 and emergency utilizations of existing pipellnes is

,eg„latorily permitted. The applicant has failed to establish a=W (”lg0@ enviranmenta

damage or breach of statutory conditions and must be put to

CHiEF ENGiNEER / ELECTRICAL
NCTPP STAGE = iII
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32. It is submited that the primary mode of ash handling for Stage-III is drY ash collectlon

through ,i1„> with ny „h b,i„g f„ny ,„,''u,t,d ,„d ”'ppli'd to cement and fly ash brick
manufacturing units pursuant to executed MoUs, ensuring progressive uhllzatlon in

accordance with the approved ash management plan' Bottom ash is also handled m a

controHed manner and disposed as per approved norms' Utilization of ash slunY pipehnes

is envisaged only under emergency conditions and, in such circumstances’ the existing ash

,1„ny pip,lin„ .f NCTPS St,g,-II „, „tilized, as recommended bY the EAC, therebY

obviating the need for construction of any new pipelines or ash ponds' Therefore’ the

extraordinary relief of granting of injunction does not arise, and the balance of convenlence

hes in pe,mitting ,egul,t,d .p,ration ,f th, Stage-III power plant s11bject to oversight

rather than stalling a critical public utilitY project'

PAIRWISE REPLY

33. It is submitted that the a\,erments made in para no.1 of tk application are admitted to the

limited extent that the NCTPP Stage-III unit was SYrKluDnized with oil on 07'03'2024 and

the unit underwent continuous trial operations with coal firing from 17'03'2024' The triM

,p„,tion was SUCCeSSfLlny compIeted on 24'O1 '2026 and is (Wuating at a capacitY of

600MW_800MW. COD has been declared with effect from 24.01 '2026 vide MD/TNPG(=L

p„ce,di„gs N..06 dat,d 29.01.2026. Th, said t,ial operation was carried out strictIY 111

accordance with the subsisting EC and CRZ Clearance dated 20'O1'2016 as amended and

extended by MoEFCC’ approval dated 08.03.2025 .

34. It is submMed that the averments made in para no.2 of the application are vehemently

d,nied a, fa1,el mis„.o„,..,i,ed ,nd 1,g,ny unt,„able since the EC and CRZ approvals for

the existing procedure for ash disposal and wet ash pond management of Stage – II were

already obtained in Clause 11 and 13 of EC dated IO'05'1996' There is no requirement for

a fresh EC or CM clearance separately for NCTPS Stage- III since it is onIY an expanslon

p,')j„t co.,ei„,d to ,p„,t, using the existing ash management infrast"lct11re and

foreshore facilities of NC. TPS Stage I and Stage II, which form an integral and inseparable

p,rt of the original project approvals' The applicant has deliberateIY stppressed the fact
th,t th, ,,i,ting EC and CRZ clearances expressIY contemplate use ofc')mm011 foreshore

facilities, including ash dyke and pipelines, which remain valid and subslstlng

35. 1 hlaher submit that th, ,n,,gati,n m,d, in p„, „,..2 of th, 'ppb''tion that the ash pol=d

was not envisaged in the EIA Report is vehemently denied as misleading, factually

in,o,'„t ,nd 1,g,ny unt,n,ble since the Rapid EIA Report fc" propc)sed NCTPS (IX

800MW) Themal Power Plant) prepared by M/s.Ramky Enviro Engineers Ltd') Hyderabad

M,,-2015 and submitted to M')EFCC explicitIY addressed the_ rW11iremeTlt f: the..M/„'#
CHiEF ENGiNEER / £L{:{<=7iqieAL

tg<=TP? STAGE . }11
I-jeT:-"q !: :): T, : :teri .: iX - 420,
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em„g,„,y di,p.„1 .f „h ,nd „h p,„d f„ th, Stage III plant. The report clearIY stated

that emergency disposal may be required for approximately 8 days per year over the plant s

25_yea, design p,riod. The n,c„s„y d,tails regarding ash generation and the ash p011d

requirement we,e thoroughly discussed within the EIA Report, specificalIY under Table
9.5.1.2 ald in Para 2.7 under Ash Handling Plant. Furthermore, the EC obtained for Stage

In explicitly accounts for the utilization of ash in a phased manner' The EC permlts a

g„d„a1 in.r,,s, i„ a,h dispo,al/utilization, allowing for the disposaI of ash in the initial

f,„, y„„ ',f „p„,tion „ f„11.w„ 50% i„ th, first year, 75% in the second Year> 90% 111

the third year! and 100% thereafter. This phased requirement! sanctioned bY the EC’

inherently necessitates the availabilitY and use of an ash pond/dYke for the tenWorarY

storage of unutilized ash during the initial phase of operation' The ash pond recFnrement

of Stage III was) therefore) clearly mentioned and envisaged in the EIA Report itself) and

its utilization is managed strictIY as per th conditions stipulated in the Environmenta1

Clearance dated 20.01.20 1 6.

36. It is submitted that the averments made in para no.3 of the application alleging illegal
commencement of construction of pipelines across the KosasthalaiYar river and lts

backwaters 'without mandatorY clearances’ is denied as baseless and misleading since the

construction was undertaken pursuant to EC and CRZ approval dated 20'O1-2016 which

express1,r ,o„t,mp1,t,d th, u,e .f c',n,m„„ f.„sho'e f”ilides for the fLmctiorli11g of

upcoming Stage – III plant. Upon issues being raised and 0. A. No. 122 of 2021 being taken

UP by this Hon’ble Tribunal, the 2nd and 3rd Respondents have scrupuIousIy COHWlied with

an directions issued by this Hon’ble Tribunal therein including stoppage of disputed works’

approaching MoE.FCC for amendment in the EC & CRZ clearance and strictly following

the Joint Committee's recommendations. It is therefore submitted that there is no

co„tin„ing inegality „o, „,bsisting violation as alleged and misrepresented W the

apphca,it. Th, „,e ,f,,isti„g ,sh sI„„y pip'Ii"” i' ”'tricted only to emergencY “tuatl011s

which is bUy permissible under the existing approvals'

37. It i, ,„bmitted that the a\,erments made in para 110.4 of the applicad011 is a matter ofrec(:)rd'

This Hon9ble Tribuna1 had directed the Respondents to approach the competent authorltles

for appropriate clearances in accordance with law and the same has been duly con@lied

with in 1,U„ and spi,it. Pursuant to the jtldgl=lent, all disputed works were hahed’

„mp„„,do„ w,s p,id a, di„cted and amendment apphcati')11 was also stlbmitted to the

MoEFC(.-. The proposal was examined in detail by way of EIA studies, SCZMA

recommendations, EAC and its sub-committee’s scrutlnY'

38 it is submMed that the a\,erments made in para no.5 of the application are admitted only to

""“"-"""’“" "' ~’:";'- : WO):,'9+
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